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MINISTRY OF FINANCE |
(Department of Finaneix! Services)
NOTIFICATION
New Delhi, the 375 March, 2001
&SR 276{E}.~~In exercise of the powers conferred
by sub-section (1) gnd cisuses (o) to (£) of sub-section (2}
of Section 38 read with Section 20 ofthe Secwritisation and
Reconstruction of Financial Assets and Enforcement of

6 30 o7 aw foms #

Securily Interest Act, 2002 (54 of 2002), the Central

Guvernment hereby makes the followiag rofes, namely :—

1. Short title and commencement—{ 1) Thesemles
may be called the Securitisation and Reconstruetion of
Financial Assets and Eoforcement of Security Interest
{Central Regisry Rules, 261 1.

{2) They shail come into farce on the dats of their
pablication in the Official Gazette.

2, Definitions.—{1) in these rules, univss the context
otfrerwise requircs, —

{2} “Act™ means the Securitisaticn and
Reconstruction of Finencia! Assets and Enforcement of
Security Interest Act, 2002 (54 of 2002

(b} “Centra) Register™ means the register kept and
maintained under Seciion 22 of the Ak

{c) “Centrat Repistrar™ means a person appointed as
such under sub-section {1) of Section 21 of the Act;

{d} “Cestral Registry™ means the Centrat Registry
set up under Section 20 of the Act;

(e} “Transaction™ means any trgnsaction of
securitisation  of financial assers or reconstuction of
financizl assets or security interest created over the
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property and modification and satisfaction of any security
interest over property.

(2) Words and expressions used in these rules and
not defined shall have the meaning respectively assipned
to them in the Securitisation and Reconstruction of.
Financial Assets and Enforcement of Security Interest Act,
2002 (54 of 2002); or the Information Technology Act, 2000
(21 f 20043, as the case may be.

3! Maintenance of Central Register.—(1) A Central
Register shail be kept for the purpose of maintaining records
of registration of transactions relating to securitisation,
reconstruction of fimancial assets and security interest
created over properties, under the Act.

{2) All electronic documents, required to be signed
by the Central Registrar under the Act or rules made
therevnder, shall be authenticated through his digital
signature.

4. Mianner in which particulars of Transactionare
o be filed with the Ceéntral Registry.—{1) Particulars of
every transaction of securitisation or reconstruction of
financial assets and satisfaction of such transaction on
realisation of the financial assets or creation, modification
or satisfaction of any security interest required to be
registered under Section 23, 24 and 25 of the Act, shall be
filed in such Forms as may be specified by the Central
Government from time 1o thne as hereinafter provided.

(2} Particulars of every transation of seuritisation
end reconstriction of financial assets and creation,
madification or setisfaction of security interest by way of
mertgags by deposit of title deeds shall be filed in Form [,
Form 1, Form 111 or Form IV, as the case may be, and shall
be authenticated by & person specified i the Form for
such purpose by use of a valid digital signature.

(3} The Central Government may specify Forms for
filing particulars of ereation, modification or satisfaction of

security interest other than mortgage by deposit of titke
deeds by emendment to these rules from time to time.

{4) If any securily interest being created in favour of
two or more lenders, the detajls as to ‘ater se priority
amongst them and whether they hold it on a pari passu or
subordinate basis shall be required 1o be specified :

Provided that if the ranking of security is not available |
the Central Registrar may allow such time, not exceeding
stxty days from the date of application, for the same to be.
furnished by the secured creditors,

5. Time limit for registration and condition of defay—
(1} The particulars of every transaction referred to in sub-
ule (1) ofrule 3 shall be filed the Central Regisirar within a
period of thirty days frem the date of such transaction.

(2) In cases where there is-a delay in fifing the
particulars of transaction for registration or modification
or satisfaction within the time specified in sub-rule (1), the
Central Regisrar, on an application in specifiad form, stating
the reasons for delay not exceeding thirty days from next
following the period of thirty days provided in sub-rule (1)

may allow filing of the particulars of transaction on
payment of additional fees as specified in these rules.

6. Iuspection of records of Central Register.—The
particulars of any transaction kept in the Central Registry

shall be open for inspection to any persen through the
website of the Central Registry and during the business
hours at the Ceniral Registry on pavment of fee specified
inrule 7; :

tovided that the Central Registry may allow the
inspection to be carried oul through such person,
authorised by it inthis behalf.

7. Fees.—Every Form for registration of any
transaction refating to security interest over any property
and every request for inspection of any record maintained
by the Central Registry shall be accompanied by a fee
specified in the Table given below e be paid to the Central
Registry m such mamner as may be specified from time to time.

TABLE
&l Natureof Forrm Amount of fee
MNo. transaction to Ne. payable
be Registered
n 2} 3 ()

Forml Rs: 500 for creation
and for any subse-
guent modification
of Security interest
infavourofa secursd
creditor for aloan
above Rs. S4akh. For
aloan up to Rs.5 lakh
- the fee would be
250 for both creation
and modification of
security interest,

Rs.230

1. Particulars of
creation or modi-
fication of Security
Interest in favour of
secured creditors

2 Satisfaction of any Formll
existing Security
terest
3. Particulars of Formi TIT Re. 1000
securitisation or
reconstruction of
financizl assets

4. Particulars of Form IV Rs. 50
satisfaction of
securitisation or
reconstruction
transactions
5. Any application  — Rs:50
for information
recorded/maintained
in the Register by
any peison
6. Any apphication for — Mot exeeeding Rs2300
condonation of delay i case of creation of securify
up 1o 30 days interest fora loanup to Rs.5
lakh and notexceeding
Rs. 5000 i all other cases.

) [F. No.56/52007-BOTT]
ALOK NIGAM, Jt. Secy.
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NOTIFICATION
New Delhi, the 31st March, 2011
GS.R 277(E).—n exerciss ofthe powers conferred
under Section 21 of the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest

Act, 2002, the Central Governmen? hereby notifies the
establishment of the Central Registry atthe place mentioned

BENEeaE

in Column 2 of the Tahle below which shall exercise
jurisdiction in the area specified in the corresponding entry

in Column (3) of the said Table, namely:—

TABLE
SL  Place at which the Central Arez of
No. Registry is established Tarisdiction

n 2 (3}
| Indian Banks' Associztion, Delhi Whole of India
Local Chapter Cfo Punjab National
Bank, Rajendra Bhavan, Rajendra
Place, New Delhi-110008.

2. The Central Government hereby, entrusts the
operations and administration of the Central Registry and
the Maintenance of the Central Register to a Government
Company licensed under Section 25 ofthe Companies Act,
1956, namely, the Central Registry of Securitization Asset
Reconstruction and Security Interest of India, having its
Registered Office at the place mentioned in Column 2 of
the above given Table,

3. The Central Registry shall be under the
superintendence and direction of the Central Registrar
appointed by the Central Government under sub-section
(1) of Section 21 of the Securitisation and Reconstruction
of Financial Assests gnd Enforcement of Security Interest
Act,2002.

[ No.56/5/2007-BO.]
ALOE NIGAM, Jt. Secy.
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NOTIFICATION

New Delhi, the 31st March, 2011

G5.R. 278(E)—In exercise of the powers conferred
under sub-section (1) of Ssction 21 of the Securitisation
and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002, the Central Government
hereby appoints Shri R. V. Verma, Chawman and Managing
Director, National Housing Bank (NHB), as the Central
Registrar to hold additional charge of the Central Registrar
for the puipose of registration of ransactions relating to
securitization, reconstruction of financial assets and
security interest created over properties.

2. 8hri R, V. Vierma shall hoid the charge of Central
Registrar for a peried of three months in addition o his
duties s Chajrman and Managing Director, National
Housing Bank,

[F M. S6/5/2007-BCOL
ALOK NIGAM. It Secy
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